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SHRI JANARDHAN POOJARI: One
minute, Madam. Afterwards they can
raise anything, In the case of CCP
shares also, if special circumstances
like default in payment of dividend,
arise. then voting rights, would be-
come available, This is the meaning.

SHRI NIRMAL CHATTERJEE; You
are right. That is the provision, That
is what I am telling you, That rate is
fixed. But it can cumulate if the divi-
dend is not given.

STATUTORY RESOLUTION DIS-
APPROVING THE TERRORIST AND
DISRUPTIVE ACTIVITIES (PRE-
VENTION) AMENDMENT ORDI-
NANCE, 1985
AND
THE TERRORIST AND DISRUP-
TIVE ACTIVITIES (PREVENTION)
AMENDMENT BILL, 1985—contd.
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“Constitutionzl, legislative and
administrative gafeguards, ag may
be appropriate, shal] be provided
to protect, preserve and promote
the cultural, social  linguistie
identity and heritage of the
Assamese people.”
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SHRr GULAM MOHI-UD-DIN SH-
AWL: Whenever my name is refer-
ved to, I have to reply, our only con-
tentation 1is: withdraw your support
and the Government will tumble
down. It ig a non-represeniaiive and
puppet Government,
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“Constitutional, legislative and
administrative safeguards, as
may be approprate, shall be pro-
vided to protect, preserve and
promote the cultural, social, ling-
uistic identity and heritage of
the Assamese people.’
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SHRI R, RAMAKRISHNAN (Tamil
Nadu): Madam Teputy Chairman,
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India has completed 38 years of in-
dependence only a few days back and
ag a citizen of this great country I am
one and second to none in expressing
my total sympathy and solidarity with
the feeling that the wunity and inte-
grity of the country comes foremost
and to this end if even some strong
measures ltke this Bill have to be
brought on the statute book, I thinl:
everyone of us should welcome it.
Only last vear we discussed in extenso
when the criginal Bill came before us.
No douit there were differences of
opinion on the term ‘terrorism’ whicl
was cxpressed in the orginal Bill be-
cause 1t was  all-encompassing in
nature and under this anybody or
everybody can be described as a ter-
rorist. But be that as it may, the
Home Minister at that time gave a
very responsible reply and the Bill is
now on the Statute book. What this
Bill seeks to achieve is only a limited
amendment, that it should be extended
io the State of Jammu and Kashmir.
I don’t think that there should be so
much of difference of opinion avbout
extending our support, I fail Lo agree
with the other opposition Members
who have opposed this Bill...

SHRI PARVATHANENI TUPEND-
RA (Andhra Pradesh): You are not
opposition. Why do you call ‘other
Opposition Members'?

SHRI R. RAMAKRISHNAN: That
again is a matter of opinion whether
we are Opposition, I would like to tell
Mr. Upendra, Opposilion does not
mean only having fo oppose every-
thing and any thing for the sake of
opposition.

Anyway, now I have got my own
reservations about this having been
brought ag an Ordinance particularly
when the Government knew that the
Parliament Session wag only a few
days away, rather round the corner,
and they could have taken all the
necesary sleps to get the concurrence
of the State Government and they
could have well brought straightway
a Bill before Parliament and not by
way of an Ordinance. This is the same
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trend which is there in the Central
Goernment as well as in many State
Governments which I think is not a
healthy one.

Whenever 5 Legislature or Parlia-
ment is in session or is going to be in
session, the Government can always
wait for a few days and bring forward
the concerred legislation in a right
royal manner and get the approval of
all concerned.

There are so many exchangeg of
views here. Madam, about the hapen-
ings in Jammu and Kashmir. [ will
not add to the controversy or pour
any oil over it, Bixt there iy definifely
a case for a reference to this article,
that is, article 370, and there is defi-
nitely a need to see whether this Bill
encroaches on the rights of the States.
But the Central Govermment has
already constituted the Sarkaria Com-
mission and I think that will be the
more appropriate forum to disscuss
these larger issues,

Coming 1o this particular Bill,
Madam, I would like io join others in
condemning terrorism wherever and
in whatever form it may be there.
Only recently, we have seen the un-
fortunate episodes in Punjab coming
to an end because of the bold and
pragmatic decision taken by the
Prime Minister in having an accord
with Sant Longowal, While welcom-
ing this and also the recent accord
which hag been arrived at with regard
to the Assam problem, I would like
to say that this type of give-and-take
across-the-table agreements should be-
come a healthy precedent to solve the
other problems within our country
and also fith our neighbours.

325

Madam, this monrning, my honour-
able cpllegue and friend, Shri R.
Mohanarangam, was making a Special
Mention about the unfortunate hap-
penings -in 8§ ri Lanka which have
led to the near collapse
of the Ehimpy talkss Why I
am bringing in the Sri Lankan
issue while discussing the Terrorist
and Disruptive Activities (Prevention)
Amendment Bill, T would like to tell
the Minister, is that State terrorism
should also be stopped, in whatever

l

!
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!
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form it may be there or in whatever
manner it may be resorted to. I think
the Government of India, through its
delegation at the UN last year-I think
Mr, Bhandare was the representative
there——had condemnecd State terrorism
and it is rather unfortunate tha
when things are coming to a near
solution, some hawks in the Sri Lanka
Government are trying to disrupt the
atmosphere which has led to g con-
siderable loss of face for both the sideg
and, more than that, it hag created a
very unhappy situation. You all would
have seen the sordid reports of as
meany as 500 people having been kil-
led, after having been dragged oul
of their houses, ang of children
being killed and of ‘Women
being raped and, Madam the atroci-
tieg which are going on there for the
last one year against the innccent
Tamils in Sri Lanka have served to
give g new fillip in the name retali-
atory attack and thig should be wholly
condemned one and all Though
Delhi is far away from the Capital of
Sri Lanka, the fall-out 1s very imme-
diate in T2mil Nadu and temperg are
running high there and 1 would like
to take this opportunity of requesting
through you. Madam, the Home
Minister and the Minister of State for
Home Affairs who ig here and also
anpeal to our honourable Prime
Minister to use his googd offices even at
this late stage in seeing that the situa-
tion hecomes normal and the talks go
on and the whole thing comes to a
very satisfactor yend as in other
places.

Now, Madam, coming to the ques-
tion of the unlicenced arms factories
in the country, there are so many
newspaper reports that in  U.P,
Bihar and in other places, a number
of unlicensed arms factories have
sprfung up and these are the exact
places which give arms of the terrorist
wherevey thev are and added to this
we have Pakistan as our negihobour
which is encouraging the forces of
destabiliziation in our country and we
have j real problem on our hands. As
my friend Mr. Kapil Veérma wag say-
ing this morning large-scale gun-run-
ning js taking place on the borders,.
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whethey it is from Pakistan cr through
Nepal or even through the North.
Eastern borders. Sir, this ig a proklem
which the Government of India, parti-
cularly the Ministry of Home Alfairs,
should tackle and they should see that
the supply of arms to the terroristg is
stopped. Unfortunately, even in Delhi,
full facts have not come to light. But
the untortunate murder of Shri Lalit
Maken and hig wifs is also linked to
the terrorists and I think that it is a
right step that the Government of
India has taken in bringing forward
thig Bill and putting it on the Statute
Book.

Before I conclude, Madam, 1 would
only like to make only one imore point
and it is this that the Central Govern-
ment should ensure that these strong
Bills which are there on the Statute
Book are not misused against political
rivalg or political enemies. No doubt,
some members from the Treasury
Bencheg have also given statistics to
say that even under the NSA not
even a single person has been book-
ed and that even this Act will not be
used against political rivals or poli-
tical enemies. But it is the bounden
duty of the Central Government to
see that even the State Governments
do not take advantage of any loop-
holes in this sort of legislation to sec
that they settle scores with political
rivals, because that is not the object
for which the Bill has been brought.

With these words, I support and
welcome this Bill, Thank you.

THE DEPUTY CHAIRMAN: Shri
Keshavprasad Shukla.
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SHRI YALLA SESI BHUSBANA
RAO (Andhra Pradesh): Madam De-
puty Chairman, the Government has
now introduced this Terrorist and
Disruptive  Activities  (Prevention)
Amendment Bill to enlarge the scope
of the Terrorist and Disruptive Acti-
vities (Prevention) Act which We
passed in last March to the State of
Jammu and XKashmir. Madam that
was the time when the terrorist move-
ment was at its height in the country
and everybody said that some steps
were necessary to crush the terrorist.
Likewise, we also  appealed that
inslead of mere Acts, it is necessary
to have politico-socio-economic
settlement here. Likewijse, our Prime
Minister rightly sought an agreement
with the Akalis and he defused the
terrorist activities there, But mere
enactment of legislation or passing
this Bill cznnot prevent the terrorists
as they are a mad lot, a desperate lot
and wa cannot prevent their activities
through a political settlement only.
We can only defuse the situation.
Still the terrorist danger is there in
the country.

L)

Madam, my humble submission is
that we miserably failed in preventing
the terrorist activities. That is why
we lost the precious life of our Prime
Minister, Then there were the bomb
blasts in Delhi. And after the passing
of the legislation. the latest one was
that our MP, Shri Lalit Maken, along
with his wife was shot dead brutally
in open daylight in the Capital, So,

_there is something 1lacking in our
Police Force and in our Intelligence
Force, and drastic changes are neces-
sary in the Intelligence and the po-
lice Force. We say that you punish
a terrorist deterrently. But a terrorist
who is a misguided youth, is prepared
for his life ang he is not afraig of
anything. So, this is necessary to pre-
vent such a thing and social con-
sciousness is necessary and aware-
ness in the people is necessary in
order to see that terrorisis are eli<
minated. Then there is another as-

!
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pect, Madam, I humbly submit that
there is an intelligence report that
we lost he precios life of our Prime
in Delhj there are hundreds of terro-
rists who came across the border to
Delhi in order to do some inischief
in the Capital before the 15th August.
It is a fact. It has been revealeg mn
the reports of the Intelligence De-
partment. But unfortunately nol even
one terrorist has been traced uptill
now, What has happened tg these
hundred terrorists? So it is cleai
that there is some lethargy, there is
-~ome inaction, there is some wrong
in the police machinery, We have
therefore, tp see and the Government
has to see that the police machinery
cnd the intelligence machlm,ry be-
come more alert.

Madam Deputy Chairman, by thjs
Amendment Bill we are extending
the Act to the State of Jammu and
iKashmir. Kashmir is an 1mportant
border State. They have got a sensi-
tive appeal also. But in Kashmir the
Government hag committed a grave

Kashmir there i no people’s Gov-
history. It has to be corrected. In
mistake, the previous Government,

and there.is a grave mislake in the
ernment, It is not the wish of the
people. We passed an Anti-Defection
Bill. We wanted clean politics in tha
country, But the whole Cabinet is a
defector Cabinet and nobody can say
that there is a legitimate Govern-
ment. Technically one can say that
there is a Government but it is a
puppet Government.

SHRI DEBA PRASAD RAY (West
Bengal): On a3 point of order, Mad-
am, what has happened in Kashmijr.
was not defection. Even as per the
Anti-Defection Bill, that has been in-
terpreted as... (Interruptionsq.

THE DEPUTY CHAIRMAN: Mr.
Shawl, his point of order is addres-
sed to the Chair. (Interruptions).
Either you should decide or I should
decide. No, you please sit down. Mr.
Shawl you have already spoken. If
a Member has to ask something on a
point of order, it is for the Chair
to decide. Please git down. (Interrup-
tions). It is all right. Let h1m make
hijg point. , i
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Kashmir people say that it is a splin-
ter Government. But this is the land
of Mahatmaji. This is the country of
some moral values. Are we conscious
that it is a defection or moral turpi-
tude, selling of the people to one
Government? In this way the count-
ry will not flourish. What we
speak, we must act on. I feel that
every Member of the other side if
they think correctly and conscien-
tiously they can appreciate it. Defi-
nitely I wish our Prime Minister,
who is expecting clean politics, will
do something on this sensitive issue
sg as to usher in a new Government
in Kashmir and have eleciions on the
basis "of the will of the people and
let them decide. With these words,
Madam, I say that prevention of de-
fection and cleanlines in politics is
.necessary and proper reorganisation
of police is necessary. Thank you.
. THE DEPUTY CHAIRMAN. Shri
Hashim Raza Abidi Allahabidi—not
present. Shri Sukhdev Prasad.
it gudg wmrE (IA% Waw)
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g 5z ur @Y faaas & fyad @2
famr 2 f& This will not apply
to Jammu and Kashmir.
¥ 7g A Rigar g f5 arey faaaet
¥ qEd ag =m‘r F% faar 7 @sr
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T 9 F & & A T qqr 9T
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a7 % This article is not sacrosanct.
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SHRI ARIF MOHD. KHAN: Ma-
dam Deputy Chairman, I am thank-’
ful to the hon. Members who have
taken part in the disussion, thankful
tg those who have supported the Bill
and also thankful to those who have
criticised and opposed the Bill because
they have also enlightened us about
many aspects. I am sure that while
implementing the provisions of this
Bill whatever has been discussed in
the House will always be kept in
view. i

yoiw St F qer & fr A
fearT Fmr &Y T@ f{dTw F IW

AT AT, 99 AT FEAX X AT
w0 ° | dfgary Ay fafvg grot &
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HiyFTe Ffges w6t § A Sd &
weaa g W ar v sl 9%
FAT ACL HF F 99, QEAH,
WAFAE & Fafaw ST 9T g, ITH
foq = § d9g WAL TOT HFLAT
ag e gafaee § 98 &, 5 foee
¥ gx foma # grma A ad{d
F AT QAT EAET, SAE QA
for afix ga F(E AT 9F )

" The hon. Members have objecled
and taken exception to this legislation
being issued in the form of an Ordi-
nance. Many hon. Members have said
that since Parliament wag going to
meet, where wag the need to issue an
Ordinance? Madam, I feel that
when Parliament had put its seal of
approval in the last Session, ine Par-
liament had made its intenticn
known, In fact, I do not know about
this hon. House, but in the other
House many hon. Members had mo-
ved amendments saying that the
scope of the Act should be extended
to the State of Jammu and Kashmir
also. Even Members belonging to the
party of Mr. Shawl alsp did not
object to the scope of the Act being
extended to the State of Jammu and
Kahsmir, though they were critical
of the State Government. But Mem-
bers belonging to the Opposition par-

“ties also had demanded this and
while responding to the points made
by the hon. Members from the Oppo-
sition, the Law Minister hag assured
that it was intended to be done after
the Act was passed. The
procedure lo be followed in
achieving the object of extending the
whole of the Act to the State of

Jammu and Kashmir was consider-
ed in consultation with the Ministry
of Law and Jusitce. It was consider-
ed that some amendment to the Con-
stitution (Application ts Jammu and
Kashmir) Order 1954 would be re-
quired before the Act could be made
applicable to that State. Madam,
after taking all those steps, which
were required, the Ordinanace was

e —
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issued. This was discussed in very
great detail. Today the purpose of
coming to Pgrliamnet with this legis-
lation is very limited—i.e, to extend
the scope of this Act to Jammu and
Kashmir State. As far as the main
body of the Act is concerned, both
Houses of Parliament had discusset
it in details and had put their seal of

‘approval of it.
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ud W ouIW 3T _d DA fwad
ga &3 ag 4T {27 %1 52 A W
gdg I aF gar Fow ge fwar,
qoA TFH IRF A AqAAT TG
aet #1 fad e = dwr war
qfew I3 AITAR FT AR AR W
& @ wf 1w gl a oaf g
TG AAE K0T a0 WS &, A7
grImar a1 fasr wdigEg &, ag
fE At wwdt Af @, agw
T fxam a1 1 g ¥ ¥ @a 39§
gl qar fo (W &8, g@E e
fagam | 53 g €3 ® WT HronE
fegeam, (9AR, wgar w W
¥ @idr T Wi wfac ¥ Igw
Hedl S TR ) ug IS T
aqa A T W g ¥ oear
§ A aFEEm W ovW g ) WA
t zafac ag oy A ¥ fo sEww
zaar Jer a7 fr q® wm # Al
¥ qzAr q3ar ar 1 § @ A
12 4% fasw Wgws & 9 ggan |
goaC & 38 U@ ¥ 4« 78 qIAr )
oAt & 48 A %3 W § f& we
#¢ 7@ 4w § AR AW AR
s ¥ o oy saelEi g o)
2, AR A | gl § oA &
g wwadar § v qEr A A
Tl |

M AR Aigsg@ wmw ;&
TAAT AS TE TG A% 7 1] B AR
g g8 @ AT @ g fF o Ay
§ w7 T g § WE Saa
i W e I of war feur g

TIAHZ WG GEFHIT S
wrEs AT guw {wdy W faiaee

& fgams g uFwa Ad faur  wur,
because all the charges were base-
less.

=t Rifte Ageg @w ;. WA
et w0 mig wg7 fogr v 0 #
fad wg w=r & B ogwey fHasd
wEY  FT g aid fgeal 78 97490
grEdt §, A gae fodft & frach
TETIET & d@) g9 Juar 4 faary
ATt & v F@ an | gifey
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gt ¥} @ w7 sHar faramae i
@ % o afEr e wiw faged
FLAE & AT WO weq gradt w0
MR AT W EH fad ug w3 w5 §
f& ad gw’a'f tads gfefawua Arge
R agi 3 §G gaedt :frfzrraﬁ qr T
wmaad vy e fed N owey 7
arg sadr agy ey mgg A & &
Fgrg & 7 grAr wifgm ) e
N F@T R TR AiE
A1 WA yge grr ofr & ag o
TAT § | ma'en F fao g% au Far

Tifen & Qar wd o =g

SEr ow wgr wgr osEfar off wE
o ®r faq w0 wewes agw WG €
qfaa g ag & 5 forg w17 crrﬁmm
TR &Y HOAT T BT TR I AT,
TEET T FI 9% F S |
refy waEgi o S ard &g E AT
Fq Az W1 w0 & A F fET T ug
FAAT AGAT, WyE  Wadty o ¥
g@rvnféﬁ WA & g & aw ¥
feet ol & wdw 7 ¢ AR fHad
afest &1 gra g g 1 ghea
¥ 439§, quE ¥ 4@7{3 3T
gaw # drw ad g fawerw wew A
3 o & fufEw & o, 9dme W
ox_ fusedi # e WY woears ¥
A &, 38 w@ faur gwic & 0 A
ez 40 Fw § | sifex & f®
oAl sy wdlt wg selfig g 5
IxH % fqoy RUREIRI R ki
A& o 0§ e g fr e
TO IR AN wHEH F A H
o Sl FEAT FH W | mE
qresq @ & uF i foc g
fear =g fd wa wEx # ag
a7 g ur o T Ry W ug
wF Iy Wy N aﬁ fa zasr
AT TEIWIT AT V&P oI, TAHT
pUEiing I ol % faars  ar
TINT At '@«rr 7 Afww qar wgl
AR ot & qar gem 1 xg faw
4 DM, fod 34 A FTARATEE F
faud. .. .. et o wd a7 faw
fag ®rc faw g @ &0 qwAr
@ ¥ fauw & 1 wEdwER Ar
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feze Fr agra dww i wr gwar
TG A@a ) FWE F waw
ZiEdl ¥ F fav 93 guw & Sy
Fi UEST AU mEeEAr, I OH
AREYT FiEFw, AG[ A a*rar TN
T FT FIq & fau FwiT F & Lk
AT FE F farq a1 crtrrv: &
Sy ga mam F fag ogm qu
g afaw vt g w oama ot
@ gy § arfy sw wfmc 7,
v w@l w1 A mFT@ar fawr s
&, ST AGFIE qT FEOT F( TG
FFT TW BT F UTAl T WEEHT
FT FANT FE T FOAT KL FHY
I & FIHEATT Ff GUT FIT DI
Fifrw &3 | 7w famE g s wm-
o wEEy TR 9T ATl QR qRAT
e i

THE DEPUTY CHAIRMAN:
question is;

The

“That this House disapproves of
the Terrorist and Disruptive Acti-

vities (Prevention) Amendment
Ordinance,...1985 No. 4 of
1985) promulgated by the Presi-

dent on the 5th June, 1985”
The motion was negatived,

THE DEPUTY CHAIRMAN: I
shall now put the motion moved by
Shri Arif Mohd. Khan to vote, The
guestion is:

“That {he Bill to amend the Ter-
rorist and Disruptive  Activities
(Prevention) Act, 1985, ag passed
by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: Now.
we shall take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formule and
the Title wdre added to the Bill.

SHRI ARIF MOHD. KHAN: I
move: }

“That the Bill be passed.”
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THE AUROVILLE (EMERGENCY
PROVISIONS) AMENDMENT
BILL, 1985 -

THE DEPUTY CHAIRMAN: Now,
we will take up the Auroville (Em-
ergency Provisions) Amendment
Bill, 1985. Shri K. C. Pant.

THE MINISTER OF EDUCATION
‘(SHRI K. C. PANT): Madam, I rise
to move that the Bill to amend the
Auroville (Emergency Provisions)
Act, 1980, be taken into consideration,

Madam, before the House begins a
discussion on the Bill, I think it
would be useful if the background of
this proposal is briefly placed before
the hon. Members, The Iniernational
cultural township known as ‘Auro-
ville’ was set up in 1968 where peo-
ple of different countries could live
together in harmony and in one
community, who were expected to
engage in cultural, educational and
scientific and other pursuits. At the
inttiative of the Government of India,
UNESCOQO passed resolutiong in 1566,
1968 and 1970 commending, Auroville
to those interested in UNESCO's
ideals and inviting its Member-States
and international governmental and
non-governmental organisations to
participate in the development of
Auroville as an inernational cultural
township 1o bring together the values
of different cultures and civilisations
in a harmonious environment wita a
deceney for living which correspond
to man‘s physical and spiritual needs.
Funds for the development of Auro-
ville were provided by different or-
ganisations in and outside India.
Substantial grants were also made
for the purpose by our CTentral and
State Governments. Sri Aurobindo
Society, a non-governmental organi-
sation, was a major channel for these
funds. The society is quite distinct
from Sri  Aurobindo Ashram and
Auroville.

complaints were subgsequently recei-
ved with regard to misuse of funds
by Sri Aurcbindp Society and a
Committee was set up in 1976 under
the Chairmanship of Lt, Governor of
Pondicherry 1o enquire into the
same, After a detailed scrutiny of
the amounts of Sri Aurobindo So-
ciety as alsg a report of the Audit
team, the Committee found instan-
ces of serious irregularities in the
managemeni of the said socicty, mis-
utilisation of its funds and their
diversion to other purposes.

Since the Government of Indiz
was interested in the orderly and
syslematic development of Auroville,
it made several attempts to bring
about an amicable solution to various
problems and disputes, However, as
serious difficulties had arisen with
regard to the management of Auro-
ville, the President of India, pro-
mulgated an Ordinance on the 10th
of November, 1980 to provide for
taking over, in the public interest,
of the management of Auroville for
a limiteq period. The Auroville Ordi-
dance was subsequently replaced by
the Aurcville (Emergency Pro-
visions) Act, on the 17th December,
1980. The Auroville Act vested the
powers of management of the pro-
perty relatable to Auroville in the
Central Government for a maximum
period of [ ‘¢ years. Initially, thc
take over of the management was for
a period of two years from the 10th
of November, 1980 but it has been ex-

tended on year to year basis upto
November, 1985. Under the pro-
visions of the Act, however, Shri
Aurobinde Society challenged the

take over cf the management by the

Government of India in the High
Court of Calecutta and later, in the
Supreme Court, Because of the

interim directions given by the Sup
reme Court, the Act could not come
into full operation wuntil November,
1982 when the Supreme Court upheld
the validity of the Act. Thus, a period



